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ORDER
C.A. No. 2085(PB) /2019

Arguments heard. Order reserved.

Mr. Saurabh Kalia, learned counsel for the RP states that the statutory
auditor, Mr. Vijay Jain, Respondent No. 6 has filed all the required
documents and he may be discharged.

We order accordingly. | , gﬂ/ //
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